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CENTRAL ADMINISTRATIVE TRIBUNAL
PiilNCIPAL BENCH

NEU DELHI

u.A, NO, 648/88 DECIDED ON s 20.8.=993

Sushil Bhatnagar Petitioner

Vs.

Union of India & Ors® Respondents

CORAH 5

THE HON'BLE B* N. DH QUiMD lYA L, NLRBER (A)

THE- HQN'BLE PI;-;, B. S. HEGDE, I'lrlNBER (j)

Petitions r through Shri S. K» Sauhney, Counsel

Kespondsnts through Shri 0. P. Kshatriyaj Counsel

0 H 0 E R (ORAL)

Hon'ble Shri B, W. Dhoundiyai »~

Learned counsel for the pet it ion3 r ŝu bmits that

this O.A. has become infructuous as the petitioner has

already ret ired^ from rservice. Ths O.A. is, therefore,

dismissed as infructuous. No costs-.

( B. S» He^de ) ( B. N. Dhoundiyai )
Member (3) Member (A)


